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central HDMINISTRkTIVE tribunal
PRINCIPAL BENCH s NEW Li£LHI

• C,P. WO,156/95 in
0 ,A .No, 1429/94

Weu iislhi, this the 19th day of Juiy^ 1995

hon'bls 3hri 0,P. Aiharma, MambariC)

Hon^bla whri K. iWuthukumar, !"'iemb8r(A)

Nhri Rpj Kumar,
s/q 3hri "ireiu Lai,
R/o «.No. 54/1/58 9, Urdinancs F-ctory
E.st-;^ta, rluradnagar,
Qistt, Ghaziabad (U ,P, )
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... Applicant

iy Adyoccta ; Shri Yogesh Shsrma, proxy
for Shri V,P, Char ma

Us.

Shri W,R, 3ridharan,
Genersl fianagar,
Ordnanca Factory,
Muradnsgar,
Uistt, Ghaziabad(i,P,) ... Haspondents

0 R U c. R (ORm L )

Hon'ble ihri 3. P. Sharraa , fiembsriJ)

She proxy counsal appears ana states

that tha applicant Raj ?sumar by the order dated

16.5.94 uas re-designated as Labourer iUn-skilled)

tnough he uas working Ws ighman (Un-skilled) and on

direction issued by the Tribunal in U.A , No . 1429/94

by the order dated 9.3.95, the aforesaid, order

da^-eu 16,6,94 was quashed considering the aprjlicant

as having continued as iUa ighmanCUn-skilled) and

also be given consequential Danafits and the

respondents have not complied with this direction.
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"'/"ICortirled copy of ths judgemant has baen daspatched 1^,

by bhe Registry on 23,3, 95=, 'uJe find that trie

anplic.nt has come too early before this Bench. In thf

order foE'compliance '"'•3 tima limit has been

prescribea ror tha order on which c-jnternpt is

axlsgao, aorraally thrBe months psriod is taken

as reasonable poriad, but the sama has ncjt yet

been conveyed to the respondents by any

representation by the petitioner. In view of

this, us do not entertain this C.P. and ths

applxcant is free to make a reprasantati
Dil Zo

>fis respondents that the order be complied ulth

mentioning that the reesoneble pejiod may be

taKon as 3 months period. The application is

disposed of accordingly.
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